IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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0,A. No. 1315/94. Dt. of Decision % 25.10.G4.
P.K. Tirumala Devi .. Applicant.
]

1. The Deputy Director,
StaP? Selsgtion Commission{Southern
Region),
Government of Indi a,
E.V.K. Sampath Building, II Floor,
College Road, Madras-600 006. T rvRespongen tieme e

Counsel for the Applicant : Mr. A. Satya Prasad

Counsel for the Respondent : Mr. N,VY. Ramana, Addl.CGSE.

CORAY :

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

02



0,A,No,1315/94 " Date of Order: 25,10, 94

X Ad per Hon'*ble Shri A,V Haridasan, Member (&Eudl,) X

Heard Mr,A.Satya’ Prasad, ) learned counsel
for the applicant and Mr.N,V,Ramana, learned standing

counsel for the respondents,
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2. The grievance of the applicant is that thoug
she was included in the list of successful candidates

in the written examination for the selection to the
T — o
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e

—

post of Clerks held in pursuance to the noﬁf%ication e
dated 3.4.9%; She has not been c@lled for typing test,

In the notification for which the results of the(@ritten

examination are published it was mentioned that those who . _
aia not get the call letter for typing test could address

jzjr‘ | the comm&ssion within six weeks, Finding that the applicant
did not get the call letter fof typing.test She jissued
a telegram to the first réSpondent. In response to this
telegraﬁ the first respondent vide his letter dt, 10,8,94
Annexure A-3 informed her that as she had crossed the upper

™ : age limit on ths relevant'date her candidature has been

; betnd 9% ¢

cancelled and therefore she 3gg/ppt%called for the test,

3 7 The date of birth:¥f the applicant is 10,€,63, The age
limit prescribed is minimum 18 and maximum 25 years, The
relaxatiion of 5 years is to be given in the case of candi-
dates eemQEZQEc ST and SC, The applicant being a member
of ST? The upper age limit in her case was 30 years on

the relévant date as on 1,8,93 as per notification dated

26,9,93 Annexure A-l, - Obviously the applicant crossed

‘-’
the age of 30 years on Le:9.94, and she was not within
the age limit. It is toue that the applicant had disclosed
her date of birth in the application and that she was

allowed to appear for the examinatiom, but a mistake
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committed %5713 allowing her to & written examination

Aty npi~ Ceo en Aev " Pfpd
i , rs, Since

the applicant had as on %é,8.94 crossed the upper age

limittﬂﬁﬁkégééﬁxe there is ne legitimate grievance for

the applicant, Hence the application is rejected under

Section 19 (3) of the Administrative Tribunals Act,
No order as to costs,

(R RANGARAJAN) " (A,V.EAR IDASAN )
Member (ABdm., ) Member (Judl.)

Dated s 25th October, 1994~ - — iy
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sd DEPUTY REGISTRAR(J)
Copy to: ‘

( Dictated in Open Court)

1. Tha Deputy Director, Staff Selsction Commission,
(Seuthern Region), Govt. of India,
E.V.K.Sampath Buildin Il Floor ~Byz, urvekn )
. College Road, Madras '-9-'600 006. prne f= | # @mw?fw
= 2. One copy to Mr.A.Satys Prasad, AdvocatefC#F,Hyderabad. 2o
' 3. One copy to Mr.N.V,Ramana, Addl.CGSC,CAT,Hyderabad,
4. One copy to Ligrary,EﬁT,Hyderabad. e
5, Cne spare copy. '
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